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revised wages. Now, Sir, I can assure
him that the Government will do
everything it can in the meanwhile to
think of ways and means of ensuring
that in thig industry where there has
been bad history—a bad history of
managementg dragging their feet and
challenging the verdictg in the courts,
we look for some means of ensuring
that the new wage rates that would
be arrived at as a result of this...

SHRI VISWANATHA MENON:

Will you apply pressure through
advertisement policy?

SHRI RAVINDRA VARMA: That is
one way that has been suggested, and
all these ways will be considered.
Therefore, I would say once more to
the House that this Bill is an essential
Bill to ensure expedition in the work
of the revision of the wages of the
working journalists and the non-
working journalists, and I commend
the Bill to the House,

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH XKULKARNI):
The gquestion is;

“That the Bill further to amend
the "'Working Journalists and Other
Newspaper Employees (Conditions
of Service) and Miscellaneous Pro-
visions Act, 1955, as passed by the
Lok Sabha, be taken into considera-
tion.”

The motion was adopted,

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Now we ghall take up clause by clause
consideration of the Bill. There are
no amendments,

Clauses 2 to 7 were added to the Bill.

Clause 1, the Enacting Formaula, the
Preamble and the Title were added to
- the Bill,

““SHRI RAVINDRA VARMA: Sir, I
move:
“That he Bill be passed.”

The question was put and the motion
was adopted,
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The Merchant Shipping (Second

Amendment) Bill, 1978.

THE MINISTER OF STATE ID
CHARGE OF THE MINISTRY OF
SHIPPING@ AND TRANSPORT
(SHRI CHAND RAM): Mr. Vice
Chairman, Sir, I beg to move:

“That the Bill further to amens
the Merchant Shipping Act, 19858
as passed by the Lok Sabha, b
taken into consideration.”

Sir, while moving this Bill for th
consideration of the hon. House,
may say a few words by way o
elucidagion. Thig is a very small Bi’
necessitated by circumstances. W
are facing a shortage of navigatio
officers and engineering officers so fa
as our Merchant Navy is concernec
Sir, the Government spends hug
amounts on the training of these Mel
chant Navy personnel but each ye:
we find that there is a brain-drai
there is an exodus of these office
finding employment abroad because ¢
higher emoluments abroad. This Bij
has been brought with a view to pr¢
venting thig drain of Arained perso
nel. Sir, if we continue to allow th
drain, then our Merchant Navy w
be depleted of its skilled officers ar
senior officers. Therefore, this B
hag been brought before the Hous

For the information of the hc
Members of this House, I may say th
the present shortage on the navigati
side, ag on the 31st March, 1979, w
be 1,200; and there is an annual rect
ring shortage of 140. On the en
neering side, the backlog, as on 1
31st March, 1979, will be 250; and t
annual recurring shortage ig 195. A
the estimated drift per year is 30 j
cent of the total number, that is, ab:
200 navigation officers and 150 on -
engineering side.

Sir, with a view to increasing
number of these officers on the na
gation side and on the engineer
side, we are taking some steps al
So when we are able to train m
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and more officers, we will not have
to use this Act,

Sir, with these words, I beg to move
this Bill for the kind consideration of
this House,

The question was proposal.

SHRI SANTOSH XKUMAR SAHU
(Orissa): Mr, Vice-Chaiman Sir, this
Bill, the Merchant Shipping (Second
Amendment) Bill, 1978, has been
pending before this House for a long
time. Sir, any Bill which jg passed
into law must have a social purpose.
It must not create deadlocks which
will create something which will not
be very much helpful for the econo-
mic growth in the national perspec-
tive.

The hon, Minister has said just now
that we are having a dearth of marine
technical personnel. 1 would like to
examine how far that position is cor-
rect. Sir, any new. law must not be
framed on ad hoc thought, but after
taking into consideration socio-
economic justice, research and study
by experts and planning of economic
programmes. Without these consi-
derations any Bill that we draft for a
periodic shortage or for an ad hoc
programme, just on the advice of
somebody, creates sometimes very
many difficulties for the younger
generation of the country. We have
with ug the Report of the Shipping
Ministry for 1976-77. And what are
the provisions for recruitment of
Seamen? Seamen's employment offices
were set up at Bombay and Calcutta
in June 1954 and March 1955 respec-
tively for regulating the supply of
seamen for the foreign-going and
inland shipping. The result of the
report if 1976-77 was. . .

SHRI CHAND RAM: Mr. Sahu,
this does not applv to seamen.

SHRI SANTOSH KUMAR SAHU:
I know it, but generally you have
mentioned for one type of persons,
the navigators. But what ig envisag-
ed here will not remain restricted
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only to the navigators. Any certifi.
cate obtained js a certificate for alb
other things; it is not limited only to
this gpecific purpose, a certificate ig
certificate for anything Section 87B(1)
provides—

“Every citize, of India who
obtains, on or after the appointed
day, a certificate ghall be liable to
serve the Government, or in any
Indian ship, for such period not
extending beyond four years from
the date on which he oblains such
certificatg or for guch shorter pe-
riod as the Central Government
may, by a general or specia] order
published in the Official Gazette,
specify.”

Now, this limitation is provided in
this Clause in this Bill. But the
applicatio, of this limitation will not
remain limited only to the naviga-
tional officers. It will apply to any
type of marine personnel; marine en-
gineers, other crew, etc. My funda-
mental question ig if there is a short-
age of personnel ipn any particular
category, this limitation shoulg ap-
ply only to that category; it need not
apply to categories where there is sur-
plus, In both the reports, that is, for
1976-7T atad 1977-78, it is mentioned
that on the registers of the Seamen’s
Employment Registration Offices there
are certain categorieg of jobs like
trainees where the people are in sur-
plus. Ip those cases, if we restrict
their movement, if we extend this
limitation to all typs of seamen who
are trained in different branches of
marine engineering, in the different
brancheg of the mercantile navigation,
but to whom e cannot provide em-
ployment within this country, then
it wilk create a deadlock rfanq put
those people in difficulty.

Then the honourable Minister re-
ferred to braindrain theory. This
brain-drain theory is not confined only
to shipping sector. Ii ig prevalent in
other branches of science gnd tech-
nology also. We have to be proud
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of the fact that I'ndia ig the third lar-
gest country, next only to USA and
USSR, which has the largest number
of technical personne] in the world
today. We have a very large num-
ber of technical persontnel in this
country. But unfortunately we have
lic money on training these technical
in this country., We have spent pub-
lic money or training these technical
people. We should be proud that our
technical personnel are acclaimed as
the best trained, whether they work
inside the country or outside the
country. So, you cannot Jook at this
problem with this brain-drain theory.
It is not confined only to this branch
of learning. We know in oupr coumn-
try there were many trained physi-
cists and scientists who had gone to
the USA and other countries. Dr.
Khorana and many other top scien-
tists went to America and cettled
there. go this brain-drain is not
limited to the seamep alone. It ex-
tendy to other scientific and techni-
cal personnel. Therefore, my point is
thig is a piecemeal legislation and
although it is meant to restrict a par-
ticular branch of trained personnel
will not remain limited to that branch
alone. I know the intentions of the
honourable Minister and I agree with
him put we canmot close our eyeg to
the realities of 1life. Those trainees
who have received training in diffe-
rent branches of engineering and who
have no scope or prospects of getting
employed withi,, the counfry, should
not be prevented from seéKing their
opportunities elsewhere ang they
should not be bound by this 4-year
restriction. Fouy years period is a
very valuable period. In this Bill
you are sayiag, “ . . . shall be liable
to serve the Government, or in any
Indian ship for guch period not ex-
tending beyond four years from the
date on which hg obtaing such certi-
ficate or for such shorter period as
the Ceatral Government may, by a
general or special order published in
the Official Gazette, gpecify”. We are
thus saying that he must serve in
this country for four years. Sir, you
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know about the medical profession.
When a man passes hig MBBS exami-
nation, the Government hag said by
law that he must serve as an internee
' a hospital for gometime, for one
Year. He must be an internee
in  some  hospital. Will  you
not make a similar provision
here also? Sir, it is necessary that
those Indians who are trained with
the help of the money from the pub-
lic exchequer and in ouy educational
ingtitutions must serve the country
first. 1 do not deny that. But Sir,
when a young man goeg and gets a
certificate after a long period of
training, he must get a guarantes of
Job iy this country. But they have
no job. They are not like the inter-
neeg in the hospitals. There they get
emoluments during the house man-
ship. So also, when these persong get
their job guarantee some allowance
must be given by the Government
till  they are suitably employéd.
Otherwise, Sir, without this gort of
to these provision, thig will hif hard
the youngey generation which gets
training jn this branch. Then, Sir,
there is a provisiop here under sec-
tioa 87B which gays:

“Notwithstanding anything con-
tained in sub-section (1) or sub-
section (2), a citizen of India who
has obtained, on or affer the ap-
bointed day, two or more certificates
shall not be liable to serve under
the Government or ipn any Indian
ship for any period or periods ex-
ceeding, or, ag the case may be, ex-
ceeding ipn the aggregate, seven
yearg . e

Now, there is another question which
arises here: Many of ouy young
men who have been trained here
have gone abroad and have beep get-
ting good jobs outside the country or
fa foreign ships. Now, Sir, they come
here for ‘he examination for a second
time and whep they get a certificate,
we have now made it compulsory
that they have to serve for 7 years
or four yearg in the minimum. Now
they have to leave their jobs. They
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were at a greater gdvantage when
they were serving and they have
done yeoman’s service. But when
they come back they are deprived
of their jobs and they have to search
for a job and there is no guarantee
that they would get a job. That
sense of security is not there and in
orde; to ensure that, the Government
must come forward with a foolproof
Bill which should ensure that they
are not, these people who come here,
are pot kept like this for four years
or so compulsorily. Whey these peo-
ple come back and when they appear
at the examinationg and get the cer-
tificateg for a second time, they
shoulg immediately be absorbed here
in Iadia. But there ig no provision
here to that effect. Then, Sir, I come
to clauge 87 C, (Time bell rings). I
am speaking on the Bill only, Sir,
and not on any other subject. Sir, in
clause 87C, in the last one oy two
lines. it hag been stated:

“ . . . and if the Director-
General is satisfied that the grounds
siated in the application justify
the exemptio, sought for, he shall,
by order, exempt such person from
the requirementg of those sub-sec-
tions.”

This is the provision now. It has
been said, “if the Director-General is
satisfied | . .”. Satisfaction of what?
To the effect that he does not get
employment within six months?
Shoulg it pot be go. Sir. He should
not be at the mercy of anybody.
After securing the certificate if the
man applies and within six monthg he
is not emploved, if he gets employ-
ment later, he should be exempted.
This should be the reasonable conclu-
sion. We ghould not keep this mat-
ter hanging for a long time. Then,
there ig another clause in the Bill un-
der which, if the Director-General
refuses to grant an exemptionp ap-
plieg for, the applicant may prefer
an appeal against the refusal to the
Government within 30 dayg of the
receipt of the order of the Direcfor-
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General. But here it hag ™ot been
mentioned as tg whom he should file
the appeal. “Centrap Government”
meang the Secretary to the Govern-
ment in the Mir‘istry or the Minister
or some other authority? This has
0ot been defined jn the Bill. This wilt
become quite vague. Unlesg you say
it specifically, it will be very vague
because “Central Government”’ ig a
very big thing. He is a young man
and he hag got ihe certificate for the
job and he is refused ap exemption.
To whom ghall he apply? This will
have no meaning unlesg you make it
clear. To whom wilk he addresg the
appeal? It should be made clear so
that he can make an appeal and get
that exemption. Sir, I would like to
mention another thing. Here is the
“Maritime News” dated 3-2-1979. -
Sir, thig is very important. £ says
that the Government hag taken s de-
cision pot to make any further ac-
quisition of modern ships during the
yvear 1979-80 in view of the crisis
facing the shipping industry. It is
not that the shipping industry has
not a great scope for development so
that we can appcint all these person~
nel. We cap have some limitation
like this for one category of service
and make a discriminatory law and
the game restriction should not ap-
ply to others. Otherwise, there will |
be difficulties. Sir, the cadety who
are undergoing traming in the diffe-
rent institutes have Jodged g protest
and they have gone on strike also
and you should absorb them. But the
Government hag failed to absorb them
and to appraise the whole situation,
particularly the situation faced by
the shipping industry (Time.bell
rings). Sir, in India, the shipping in-
dustry ig facing a crisis gnd in this
very game news item it has been said
that the ship-owmners are suffering
because the Government grants have
not reached ithem: tily the first week
of March and they are daily suffering
and the situation is very much dan-
gerous, Sir, it iz very good, but at
the game time we must have some

sort of perspective planning to deve-
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lop imland shipping ag in other coun-
tries, who have developed jnland
shipping—connecting the Gangeg with
Godavari, and so on, so that our
trade can grow. Take the case of
Chicago in U.S.A. Moscow itself is
also conmected by ships because they
have developed it, because they know
that shipping is the most economical
and cheapest way of transport. But
in our country today, shipping n-
dustry ig under a gloom. We are not
going in for more ghipping facilities
in the coming year . Time bell
rings). We should see that the train-
ed personnel do not go elsewhere. T
humbly submit that if the Govern-
ment iS gincere that once fhey get
_-trained, they must be apporated
somewhere; they should be restrain-
ed from going anywhere else. They
must be given certain living allow-
ance, so that their suffering does not
continue.

Thank you, Sir.

SHRI HAREKRUSHNA MALLICK:
{Orissa): I rise to gupport the Bill
ag my hon. friend who preceded me
hag already done. He has said that
we should develop iniand shipping
and all that, because shipping ig the
best method of carrying goods. In
this regard I have to say ¥at India
has got so much personmel in all
branches, including warships, and so
on. As my hon. friend hag already
stated, “Brain drain” ig hitting wus
hard. He hag himself said that Dr.
Khorana left this couatry and he
went to another counfry. Similarly,
thousands of people are leaving this
country. Not only technocrats, but
the labourers are also going “aWway
because of some sort of mismanage-
ment i thig country for the last two
or three decades. Now, time has
come when we should organise all
our sectors so that our own mep can
set work in our own country and
work ith honour and develop our
own motherland. I need not remind
painfully now Indiang have been
thrown away from different countries
like Burma, Uganda, and so on. Also,
the recent tests in ¥ngland have sadly
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assaulted our prestige in foreign coun-
tries. Therefore in any platform of
life, we should see that our men are
really manning our country. Ina this
conlext I am reminded of gne thing
when the intellectuals flew away
from the University of Alexandria
and they spread out t¢ Europe and
there wag  “Renaissance” which
brought about a big revolution 1.e.
the “Industrial Revolution”, All prog-
ress has been due to them. We should
therefore, see that the intelligentsia,
which are so numerous, do flourish
in our own coutatry. I am really glad
that the Minister of Shipping has
started piloting here thig Bill, and
while piloting this Bill he has made
it an obligation for those who are
trained in any Branch may be requir-
ed to gerve in any capacity for four
yvears for which they gre {rained.
Thig is almost ap assurance for them
to get employment., Therefore, there
ig no difficulty. We have also said
that in case there is scope in the
United Nations or in some other
friendly country, and we have sur-
plus number, they can go there. In
this context, I need not emphasise
that merchant shipping ig the most
beneficial thing and we should make
use of it more ang more, We
should develop in'and shinping in
the Ganges, Godavari etc. and by
connecting the Godavari, the Gamnga
and all that. Now we have also big
trawlers for deep-sea fishing. There
also we can employ a lot of people.
Therefore, we should explore ways
and meang to employ the cadres en-
gaged i, shipping. That will also
bring some fortune to our country.
In thig connection, Sir, I want to
stress one more point, We should
create more facilities for training
different personnel not only just in
one place like Bombay but we should
also spread our tentacleg in places
like Paradeep, Vizag and some other
smaller ports go that there may not
be concentration in only one place
like Bombay. We can have better
planning because our sea-coast is very
vast. And, Sir, every year, we are



267 Merchant Shipping

[Shri Haiekrushng Mallick]

having devastating floods in our
country. These people who are train-
ed in shipping can also be used to
may big boats, ete. during the flood
crisis, and they can alsg be of great
help in the matter of relief and all
that. Therefore, Sir, while we are
thinking of the scope of shipping, we
should also see how hest we can uti-
Jise more and more talent in different
avenues of shipping services.

With these words, Sir,

thig Bill. Thank you,

SHRI KRISHNA NAND JOSHI
(Uttar Pradesh): Mr. Vice-Chairman,
Sir, a8 hag been pointed out by the
hon. Minister, thig amendment has
been brought forward for a limited
purpose. |

I support

At the outset, Sir, I may recall that
the hon. Minister wwhile introducing
the First Merchant Shipping Amend-
ment Bill 1978, said that 5 compre-
hensive Bill would be brought for-
ward amending the Merchan{ Ship-
ping Act, 1958. Sir, this ig rather an
old Act and the technologicak ad-
vancement all the world Over re-
quires that a comprehensive Bill
should be brought forward forth-
with.

Sir, as has heen pointed out earlier,
this present Amendment Bill has
bee, brought forward for a limited
purpose. It ig stated in the Statement
of Objects and Reasnas “with a view
to increasing the availability of
trained Merchant Navy personnel for
employment on Indian ships, shore-
based establishments, etc.. it is pro-
posed to cast obligation gn the hol-
derg of Certificate of Competency and
other certificateg under the Mer-
chant Shipping Act, 1958, to serve
for a certain, minimum period on
Indian ships, porls and other esta-
blishments”.  So, this prevents the
officers working in the field of Mer-
chant shipping from going abroad, as
an hon. Member was referring to
the brain-drain in respecl of trained
personnel.

[RAJYA SABHA}
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Sir, 1T want to dray the attention

of the hLon. Minister to one aspect.

Presently, the sourcey 0f recruitment

of Marine persoanel are: training

ship ‘Rajendra’ for Deck officecs:

Shipping Corporatio, of India and

other shipping companies; direct

Cadet recruitments; and ex-Naval

personnel.  And on the engineering

side, the sourceg are: the

Directorate of Marine Engineering

Training; Mechanical Engineering

graduateg from different universities;

and retired Naval personnel. In
regard to frained navigating person-
nel, ‘Rajendra’ has 200 Cadels every
year; there are about 125 direct Cadet
recruitg in all the chipping companies
including the Shippimg Corporation;
and there are the ex-Naval personnel
of about 40 or 50. On the engineer-
ing side, there are about 100 cadets
every year from the Directorate of

Marine Engineertag Training; about

200 graduate engineers, and about 75

to 100 retired Naval personnel. Seo,

from this, it wil] be seen, Sir, that
the number of personmel trained
every year ig very limited. There is

a need to increase the number of

trained personnel by having training

facilities i various regions of the
country. At the present state of
the personnel training and recruit-

ment we have already reached a

stage where certain categories are

becoming excesg to the requirements.

Today there are a least 150 Graduate
‘ngineers with marine  orientation,

ie. with Part ‘A’ of 2nd Class Cer-

tificate #waiting to join jobs as

Junior Engineers. Added to this

one will be the DMET Cadet gnd re-

tireg Naval personnel
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Thig will indicate that even today
we are in fact hard pressed to find
suitable jobs for our marine going
personneb, This situation will be-
come very difficult with the passage
of time with the present conditions
#a the shipping industry. Ag we all
know the Indian shipping indus$ry
ig facing a crisis tecause of the dock
strikeg and congestion i ports. The
hon. Minister said some time ago
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that the loss incurred came to about
Rs. 100 crores because of congestion
in varioug ports. With the passing
of the present Amending Bill, we
wil] not only creale a situation where
Marine personnel will be discriminat-
ed against the other sections of the
society, but will also create a situa-
{ion whereby qualified personnel will
be rendered surplus and unemployed.

Presently, our engineerg and nauti-
calg have established for themselves
a good name in the internatigaal
shipping and are abreast of the
teehnological developments. Any
restricliong on their employment now
will only force them to be out of
touch with the developmenty and
remove the Jjobg-satisfaction incen-
tive.

Sir, I may draw your attention to
the reaction of Maritime Tmion of
India gbout this amendment. I am
informed that the Maritime Union of
India had threatened to go on strike
if the proposed amendment was given
effect to. I am further informed
that the Uniop has been approached
to allow the Bill to be passed and
the Government have promised that
the actual implementation of the Bill
will virtually be shelved by delaying
the framing of rules and procedures,
etc. It it is so, then why is the
Government standing on prestige and
keen to pass this Bill at this stage.
Why should it not be withdrawn?
From all aspects, this is the most
in-opportune time for this amend-
ment, On the other hand, the Govern-
ment should improve the gervice con-
ditions of the Merchant Navy person-
ne] so that they may not be getting
any advantages on leaving this coun-

_ try. The gap in their pay here and for-
eign shipping lineg should be minimis-
ed. Relief in income-tax and other
benefits should be given to them. If
they have these benefits, why should
they join foreign ghipping lines, leav-
ing their own country? Therefore,
Sir, I suggest that the hon, Minister
should withdraw the Bill
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SHRI VISWANATHA MENON
(Kerala): Mr. Vice-Chairman, Sir,
begin from where my hon, friend has
left. I request the hon. Minister to

withdraw this Bill and Tbrin-
forth a comprehensive Bil} safe-
guarding the Dbenefits of the
Indian  seamen. Sir, he  has

brought forth piecemeal legislation ir
order to restrict people from the In-
dian shipping services going to other
services. Before doing that, let the
Minister put his hand on hig heart and
say whether the seamen in this coun-
try are being well-treated. Are we
doing it? From my own part of the
country, I must have sent to him
hundreds of letters on behalf of the
Forward Seamen’s Union complain-
ing about the bad treatment in the
shipping industry.

SHRI CHAND RAM: Only for re-
cognition.

SHRI VISWANATHA  MENON:
Not only recognition. I have written
hundreds of letters about these things
also. You may have recognised the
National Seamen’s Union; I am not
bothered about jt. But have you con-
sulted the National Seamen’s Union
about thig Amendment? When you
are going to restrict an individual
from doing anything and you are
keeping him for four years, at least
you should give such benefits so that
the person may continue. But here
the seamen are treated like glaves.
There is no security of job for them.
Even on the question of their provi-
dent fund, even on the question of
their gratuity, they have to go to each
and every officer in the Maritime
House. This is the position and 1
have to write to the Minister every-
day. By bringing forward this kind
of a piecemeal legislation and getting
it passed, the Minister actually is not
helping the seamen. He is helping
the tycoong in the shipping industry
who want to exploit the seamen and
keep them ag slaves. Sir, in the
foreign countries the seamen are get-
ting better salaries but our seamer
are not allowed to go and they are
restricted for a period of four year:
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and are to be kept here as slaves.
This is what I understand from the
Bill. This is a clear case of diserimi-
nation. Many technical personnel like
the doctors, engineerg and otherg are
allowed to go but you are putting a
restriction in regard to the seamen.

Sir, the conditiong of service on the
ships are terrible and horrible. 1 have
written at least half a dozen letters
to the Minister on the question of
water facilitiess. Even water is not
being provided to them and they are
being treated like slaves. My humble
submission to the Minister is—since
he is new to 'this industry—let him
consult these unions and bring about
a comprehensive Bill and let the con-
ditiong of service be improved and
made attractive so that the seamen
need not go outside. Bringing for-
ward this type of legislation is only
inviting a disruption in the industry
I will not be surprised if the seamen

oppose such kind of restriction. The
cadets are already on the revolf.
Many people are not aware of the

conditions of gervice of the seamen.
By passing this type of Bill and put-
ting such restrictions, what are you
going to gain? The only gain that
will come out of it will be to the pri-
vate sector in the shipping industry
and not to the Shipping Corporation.
Actually, the private sector is domi-
nating the shipping industry and they
will be benefited and they will treat
the seamen a1 whatever way they
like. I, therefore, humbly request the
hon. Minister to withdraw this Bill
and bring about a comprehensive Bill
in which the security of job and such
other matters should be assured. Here
you have provided nothing. For four
years, the seamen will have to work
as slaves. The Merchant Shipping
Act of 1958 is actually a snag and it
is not at all serving the purpose of
the geamen. So my submission is for
a comprehensive Bill to be brought
about and the hon. Minister should
consult the unions, whether it js the
Natjonal Seamen’s Union which is
recognised or whether it is the unre-
cognised union. This kind of a piece-
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meal legislation would only create in-
dustrial unrest in the Shipping indus-

try.

SHRIMATI LEELA DAMODARA
MENON (Kerala): Sir, T take up
from where my hon. friend stopped.
I request the hon, Minister to with-
draw this Bill.
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Sir, when we heard that the Mer-
chant Shipping Act is going to be am-
ended, we thought that it will be a
more comprehensive Bill but this only
seems to be a deterrent Bill. Sir, I
come from a State from where most
of the seamen come. I agree when
the hon. Minister stated that this is
a Bill dealing with the officers. But
what are the typeg of officers? Now,
today, the whole picture has changed.
New vessels have core, Trawlers
have come. A vessel even with 25
tonnes comes within the purview of
this. Who are these second mates?
They are ordinary seamen who are
being trained in these vessels. Sir, 1
come from the State of Kerala, In
those days, kala pani was not consi-
dered a good thing for the Hindug to
go over. Therefore, the then ruler of
that State, the Zamorin of Calicut,
said that one person from every Hindu
family ghould be a Muslim. This was
meant to enable people to get mari-
time training so that this training
would stand them in good stead. In
that coast, foreign invaders were de-
feated. We have such a glorious past
of Indian seamen. Now, I think, it is
time to see what ig happening to
them. I agree with the hon. Membetr
who just spoke in regard to the State
of our personnel in the shipping com-
panies today. Recently, a ship in
Cochin was abandoned by the owner
and the entire crew of the ship had
to be without water, without light,
without food and without any sort of
protection and I do rot know how
many telegrams, telex messages and
so on were sent from various quarters
to see that some help wag given to
them. The hon, Minister has said that
this Bill is meant to see that the per-
sonnel trained in India are retained
in India. On the one hand, we say
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that we must have new avenues of
employment for our young people, I
would like to ask: What is the state
of affairs and what is the number of
applications in Bombay and Calcutta
for entry into the wvarioug {raining
programmeg of the shipping industry.
I think, only a very small percentage
is taken by the Rajendra and various
other training programmes, There
had been before a training programme
where second mates and otherg are
trained in the ghipping vessel itself.
Sir, these people were working to
their bone, Still they are being given
training. It is not as if they are being
trained for nothing. They give their
blood and sweat for this training.
Therefore, instead of preventing these
people from going abroad and taking
up employment there, why should we
not increase the training facilitieg so
that it would fit in with the present
needs? I think, our shipping indus-
try is growing. I disagree with those
hon, Members who have said thal it
is stagnating. We should have more
trawlers, more shipping companics
and meore ships in thig country. Other-
wise, what will happen to our ship
building yards? The ships coming
from our ship building yards will
have 4o be utilised in some way. Why
should we not train our young men
so that they are able to take up these
jobs?
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I wonld also like to take this oppor-
tunity to mention about the state of
our ships today. Today, many of our
young men would like fo remain near
their homes. They do not want to go
abroad. But when they go abroad,
they do go not only because higher
wages are paid to them by other ship-
ping companies. They also go because,
sometirnes, they are very unhappy in
their own set-up. The hon, Member
who spoke just now said that ibey
are working like slaves. I do not
know what is happening in other parts
of the world, in regard to the person-
nel working in the ships. But I know
one thing. The maintenance of our
ships ig not very good. I would ask
the hon. Minister: Why should our

[5 MAR. 1979]
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ships have to want for months and
months for some partg that need to
be replaced so that the ships do not
have to stop suddenly in the middle
of the voyage on the high seas be-
cause something had gone wrong or
the requisition for some parts which
had been sent seven or nine months
ago had not been complied with. The
maintenance of our ships ig very bad.
I do not blame the Shipping Corpora-
tion for thig because they have a very
elaborate system of dealing with such
questions. But why do you blame
these people when they want to get
rid of such an environment and take
up new avenues of employment? Sir,
I don’t think they are doing a very
unpatriotic thing. When we can have
the facilities of training there and
thegse boyg go outside and make way
for the other people to take up their
places, why shouldn’t it be allowed?
Why can't we make arrangements for
this? Originally, I understand, there
had been schemes where cadeis had
been taken up for three monthg pre-
sea training and put on board sea-
going vessels to complete their train-
ing. They automatically get trained
and they can git for the examination
and they can be accepted there, 1
have a feeling that this is a very
short-sighted amendment., I am put-
ting it in a very mild way because 1
do not call it the jealousy of any par-
ticular peuple for some of these peo-
ple going abroad and getting money.
I would like to point out that. When
these boys earn money abroad, they
send it back in foreign exchange to
our couniry so that we need not shed
crocodile tears about training them
because they send back to the country
much more than they have taken, I
think some people are jealous of these
people getting some money. So I re-
quest the hon. Minister to reconsider
this agpect and instead of bringing this
amendment, I could have understood
if this had been brought in ag a part
of a comprehensive amendment to
the Shipping Act. It must be agreed
that the Shipping' Act has been a sort
of hang-over of the British regime
and we have not made many changes
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because we had not much experience
of Shipping. 1 could have understood
it we had taken this up as a part of
the bigger scheme for training instead
of just for preventing a few people
from taking up jobs outside. From
the layman’s point of view, it looks
as if this is a very very short-sighted
policy and also a vindictive policy. I
am sure the hon, Minister did not
mean that and, therefore, without
casting aspersiong on the people who
Zo abroad for jobs—not only to better
their lot but also to better the eco-
nomic situation of {he couniry 1 would
request tHe hon. Minister to withdraw
this Bill and bring in a more com-
prehensive and good Bill so that this
House could accept it. I would re-
quest the House to reject the Bill if
the hon., Minister does not withdraw
it. Thank you

A fag T o (fage)  STEWT-
waey wgied, 39 frdas w1 faggr Fv9
¥ for 9 7w o & fv zman
fazgr %+ faar oo AR uw #43fET
fadgs =mar S ww T=E s
wE &, TS TEAT § U Y F A qwrA
TAET H AT AL 4 AT T A F
e fados W zaw AW qEEw
FCAT g3 | AfefeEe & AT S
& 3y &, wfeqor €Y ST 9% #4739
aa #1 mE g fr  Sfwaw frem &
arg &1 frerm €\ IR 79 gl
z 1 7 afgrififemases faad g
TEMN 9% FaA AREE g | g AZ 2@
arfey f W ST A #7199 w9
gAY T § WA §, a%F A1 &1 Qi
gfaurd £ 1 AT Iawy TG 39 €, fraw
FILO g AAGT & 3qT ATL q gfAas
I FT gEL SET 9T IFF1 faa &

ZdLY a4, AT ST FE § 5 fadaw
H#o UFo o A fuadez FU HIT ToT-
TR AN | T AT Ay K A g @
fr wiweror frar, afefedz T A0 a8
wd AT gy & fr ag feww fao &
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FH FI, AR OIS & F14 FX IAF( A2
FIAT & TS1 | AT 4F G 71T 77 X
& &1 9 ;1T 43 FT R § I 79U §5
TR A1 fAFa sy £ A7 AR
AL WET ATA, Lo UdAo Hio, ZAT
W, ®1E grzae fog § 9ART  sarar
gl frr 1 ;w9 wm IAFT BT
AH AR g foraw ¥ a3 8 fe gl
A 4s AT ATy H T HF A
fa=me wdl frar ge v e & fr=re fpar
FTAT TET a4y« oW TS IRV
Mg &, TT e § fow e F
T Y a1 qTIHY AGEAAAT F FTH F7F |
# fadftara #v SavTd w4 97 737 9T
wg F g9 4T IETC F A1y 733 F
FB AT FT ARIAT FT 47 A1 § AfFT
SIEIATAT § 0 FITAT ITFT G&T FaAT
g | T AW A gAY qrAF oqAr fawd
Frfex #Y fw gw = & Siaa &1 Fg
gfar 74 &, guRr Fra g fagar &y
Fgq & AW wAAT T2 T Ay wgfeew
ZH A B A A AIF A AT EA T
98X g7 N q I=F AV &Y | WIT A
st wfefede ¥ @ & AR IAH JIT
¥ &9 79 F Ao Feraad g @
g f5 T 3af FLATE gAY § AV A
FeAT TRAT g w5 ALAT F Avv At
AT TETAT & A= HTF FIT & fOr
AR 8, F7 B1g F fao dare ad
afs =TT @IFAeerT A IX E AT o A
J% & fag darw. wd FafeT 305y o
fard & 3991 T O T F 3AN g
ATfaa graT g 73 Aa< wie fufer 7
qEAT & IA 9€ ATIA 31F § AV J&
fear & 1 & o @ 33EIO Aw &
TR A FTT &7 & @ g | Aal qZI4T,
FA T A EATAZ | &1 AH F1 FTAT W13,
#1 § 394 Fara fwar a1 i yaqs &
qafT ¥ fraa deafoo wqy ¥, awr
AW X oF Hedgwy & fac A
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F 2 T AEL 7 I AT faar & fR
FE RIS Toy wwdl g | F 7g wgr
ameal g ¥ ag famgw 97 § & wmes
M7 T F T 7 A T g
HAT WRRA A @1 ar™ AT qar
fear € ag AL o1F § | # @ @A &
AR ET ST A AT A1 | gAY T
Hf I € AR FOET I " 2
wara #g g % 398 397 e ¥ a7
Tl fFar | o wAEdE SR A ag
arrda g £, ga7 JEe off aveEe
I @A & | AAAT T AN, U 2]
§ ga¥ e & T # Tq9T for = g,
T arirT &1 7y ot 7 sy fawng fw
FE FET awar 1 ag foona a1 F
Feal g & fawe fow § Mawer g
1T JTAT & 9 § F99 WA § | agi A
SadT Y AT E 5 vw g A e
Fifer arld #a@s A7 g F 7 7
UL AT ST WF AfEFT w2y
fF F1 forg = 3@ar § 1 ST *
oF G897 fnq § ‘ammda’ s fw oare-
Fe¥ fag a8y & 1 w7 A
37 fog 4 T 9@ F W@ AV qgl
q¥ wiv g &fFwa ww w53 2 5 78 so=
g F g g g F /T 97 W
FHAT WY TR g 3T I AT T2 o
|3t 7g & I% 33 9 &% ¥ M7 7y
foFat ar | & mrar g afvafant o
geedt & |\ SymwreEel weRd, § AT
agf @A A I FA@I g g &
TF-ITE ¥ F 1y #397 ¥ fow wdf g
& forT T v, < AET AT | Fg AT
U gqY FUAT AT, €A AT | AZ0 9%
7 wgr o & gger fraln Gefew
F1 fear ey g AT gFT qAAAEY
fear T & MT F7r war fF oagt 9%

fergdll 1 71 quar & 7 | & wrAar
g ag afcfeafaat siw agf § afsa w3i
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a% ug afvfeafast gzt g, 9z & st
qEAT E 1 Far wdT Y agt 9¥ agreA
FT A& gl g 7

o anlt A1 T N q@r-
TAY @ @Y @V SHFT F9 7A@y fwmar
AT ol aveeT w8 & 3w T
g, AT A a1 7 W F AIATE EW
¥ QAT 7 g ey ) g s
et § FF 709 TA 97 M7 FL 0 A
fodas & aga &1 Awfeedds €
& adi wgan i go o fmyr w9 4,
# THET qAAT FIA § w@lwA AT gl
aTT qune 0 67 fafos a4,
Te+T a1q Az g fx 7 mfefrde A% Qv
M A" IAF (et o a7 et
TN gfau €, 7 o fasenr | # SrAAr
P OEAN A™ 33T § Fax ¥ wfEA
fgrgendT §9T gAY SErA H oA §
g 7 WC, 37 AT T WK AW TE
A AT F AT i ww IART
T | T S AT ROEGENE AN §
8L H 5 9, Yo Mo HYo F fora,
TG WY T FL | THAT H AWGA T
g

afFa s w9t fadgs o
I o AW WT ANET H HTA-ATT
foq & a2 ¥ o1 B9 FIT I 9T AR
# 1| Ux fag agt @t | afg AmE
qr JEIS ALl g, T a1 § Fod A
&, A <t & v g faar § fr wswm
TATH ¥ UF AT AT T Thay § AT
T g8l 9T gw-ast & fag o=
FAET T 1 FAT AW g, q FTH A
ST & (w39t afdfeufa av
FIU1 & g5 & A9 AL g9 & oy Fur
1 UM TN TR I W 73
FA TE B, gAY TG AL TE
RIELCACHE I C o CO O
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[+ fox == &)
Tog} wedl & w19 4 =4 fadw® v
qAFT FTAT E |

{1 ATNEIL AT @ (TATTL)

JURANIEAL Wgrad, gAre ardr of fqea-
AT AT AT AT G AT AT AL
FYET X AT AT 375G AV , A TATAT
for oa Ay sw da ¥ ww & ot
qg AT AN SATET AR WG @
IART AHEATHT § AT AT FATET HAT
§ AR Snar FfeArsdl § AR @
§  ufr w am i Sad &Y g A
s ag @ fagas @ @
g ag 77 & T @1 fgrgeara & Awafe,
fergeaa 3§ (4.0 J & 913 79T A A
a7 FT BYT FL F qUA IT FY FAT HT
qearg fl a7 ga 3o v &4 § gaferr
o AR §F agt wu 9 ¥ wfas T
fyerar @ o= ag uF a3 fgrea &1 qard
¢ W 3 fagra av agd s agw g
& AR =39 g7 & aTg A8 GEAT gAT
g % gw 7 o Q% aaT |

TTF 3t FY 2 ata-w: & Y g1
g uFsRT AT AfA UET W
UF 1@ T4 XA SATETEd grn g )
7zt Zf FF F a1 A @A F A&
FTIF agt AT AT TF AR ®W
gaeatz fradt & sieawdsT § |9
gare faady &, s@fad ag oig #T
F g wwdET AT qNI, FEE A5
F1$ #Atfaer 740 &\ 3afad sERA,
IT IRA FT A19 § FrAav g, qgr IF
s wE & O uw ere o faq gefasz
gt & dfeswr wifaw §, S faw
IqFT UF FIHA FT GE GAT qaT 2
fFoa N F A AR I Fawag
I AW T EIL FT JaT F 309
foq 9  FH TGO FTWO | A AAH
T F g 1 36 axg & 7g g
Wraeh g witw oA T am a3
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STEIS FAT BT FL AT AT 39 F 20
T gERAMATAATH AT L FHET
TF AR AT Fvo & smy Wit
TEA T g dgT F gAAT T, R
W F AT gA % waw I Ay 0w
wfgar wdt w & fax fqdq wg
IR AT AT ST UF 7 TTHRT
FT F & fax T3 v | 297 AT Ay
HTFAT HT 38 797 |

uawiewsy (s wfam  wmw
Fowopt) ;7 fofew frar AT @ &
Fat ?

Y ATTEAT R Mgt ;78 firfar
faw g & & 21 & mafer @1 A5
Sra ¥ 8, =y gfaen & f73 g
3w Big &< fagor & T 747 | 39
wigam #Y ag wrar g §ar g2 fF 97
3y faaw e mar fv waar afwfady
IET AT THET ¥ FL, IT TR FT
qar =Tl o1 1 feegeara v AT |
TR IH grar AT fegegema £ Jesfy
L geaar ¥ 9 grar A Gt Iy
F WEATT FT @ATA ZraT qT qigAT AT
TATH T2l FAr |

e, 3HT ag ¥ AHT OF W1
qgS FT AT &, A1 F FZ1F 7 fEegearT
F arfaw T AfFT &9 e X 9
ax G &1 Wy &1\ ag S qifra
FTH FIQ q, T AT 42 qACATG WK
wgfemd faa @ oY 1 9% feegearay
qMfas T SH AL T K I F A
IRFEE T fad ) 4, a8 aqeTg
g o @ o 1 S geata &y
Zras & fedy g§ ggar a1 a9g
AT Fgt gATAT WIT EAT | T UF
HEA FT FAA & O F4T AT I & 5T
FY 7ty fFg 73 7g9 3afag fv g
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aw ¥ dz¥ g e T, gamsds
TEIH T AT SAET aveArg e,
oY AW FEFT AW agi wqd 7 gafuy
fagiaa: oz famagadradrg | afwm
Fafl mra T 75 3 fr q 38 a@ 7R
Mk s 5 weEwe fw § urde
ARY AR AT oAAT T FI, IF
FEAT FTAA FIAT I A1 997 FY |
[T TH AV T S(EAN A& A
Ui g 77dFa $9 F g a1
FAH FAAGAT 3 FWIH TAEY A
FET AT T AR Feq grav g, avfai
%/ 3T A2 FET ZIAT & | I BT WAL
dgax 3w g fAad v Sae F 19
FIAT AATHA G | Fgl 911 & WA
# gx fagas @7 e T Far g 1

SHRI CHAND RAM: Sir, 1 am
thankful to those hon. Members who
have gupported the Bill. I am
also thankful to those hon. Members
who have asked me to withdraw the
Bill and have offered some wvaluable
suggestions and arguments in sup-
port of their ascertion that I should
withdraw the Bill.

Sir, the main purpose of bringing
this Bill before this august House is
that we want to prevent brain-drain
for a certain limited period. Sir, we
are not imposing unreasonable res-
trictions: we are only limiting their
exodus for a period of four years in
the case of those persong having one
certificate, and if a person has more
than one certificate, then we are
providing for preventing him from
going abroad for about seven years.
And there also we have laid down a
provision in the Act that in some
hard «cases or in some cases where
the U.N.O. or other agencies require
their services, and we have authori-
sed the Director General of Shipping,
{0 exempt those persons from the
provisions of this Bill,

Sir, one charge that Mr. Viswana-
tha Menon hag made is that the Slup-
ping indusiry is dominated by private
enterprise. Sir, thig is not so. Presen-

19 Man., wwio)
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tly, 54 per cent of the total tonnage
of the country is owned by the
shipping Corporation of India or the
Moghul Lineg which are public sec-
for companies.

. Sir, I would read out the figures
of shortage being faced by the major
ports in the country. The marine
personnel shortage faced by the
Bombay Port is 13; Madras, 9;
Marmagoa, 9; Vishakhapatnam, 9;
Cochin, 5 Kandla 3; Paradip 3; Cal-
cutta 32; the total shortage on the
Ports itself is 85. So, you can see
that not only the Moghul lines but
also the Ports and other shore estab-
lishments are feeling the shortage of
marine personnel. Sir, this is, ag I
said, a Bill aimed at instilling a seuse

of patriotism in those on
5 p.M. whom public funds are spent.

As I said, we are
spending hiuge amounts on the train-
ing of these marine personnel. I have
also said that there is not a single
person now unemployed who is a
trained, personnel, whether on the
navigation side or on the engimeer-
ing side, at least to my knowledge.

Sir, Mr, Kolah, the leader of the
Mari time Union, met me and he
wrote to me also. I asked him to
supply me a list of those persons who
are unemployed at the moment. Sir,
he has not been able to give me the
name of a single person who is un-
employed. I have also received
certain complaints from the National
Seamen’s Union, Now they have
also joined in protesting against this
Bill. But_ Sir, may I clarify—I have
in fact, clarified while Mr. Sahu was
speaking—that this Biil doeg not apply
to seamen? This does not apnly
to seamen. This will apply only to
those certificate-holders who will get
certificates under section 78 of the
Act. And section 78 says: “a cer-
tificate of competency shall be grant-
ed in accordance with this Act for
each of the following categories,
namely .... “They have been listed
They are not <concerned with sea-
men as sSuch. And we have alst
taken care to see that this Bill i
not made applicable retrospectively
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It will be applicable prospectively
only, only to those persons who will
be trained in future. So, we have
tried to see that no hardship s
caused to any person. Sir, as 1
said, we are also taking steps...

SHRI KRISHNA NAND JOSHI:
Have the Martime Union given you
a memorandum?

SHRI CHAND RAM: I did receive.
Mr. Kolah, General Secretary of the
Union, did meet me and he put for-
ward certain suggestions. And that
is why I told him if he could supply
the name of even one person who is
unemployed, we would make provi-
sion for giving him employment. Sir,
we are, in fact facing a shortage, short-
age to the extent of 1,200 at preseudt;
and there is an exodug of about 200
per year on the side of navigation and
about 150 on the side of engineering.
Sir, as I said, we are taking steps to
increase the intake of the trainees
alse. ~ Already we have doubled the
number of trainees on the  ship
Rajendra. There were annually 125
persons taken for training on the
ship Rajendra. Now we have in-
creased it to 250. We have also
reduced the period of training from
two years to oOne year. We have
also, on the engineering side, in-
«creased the intake to 320 per year.
I had a meeting with the Direclor-
‘General of Shipping and other inter-
ests to see whether this increase
could be further augmented. And
I am taking steps to see that either
we are able to establish 3 shore-based
academy or we are able to acquire a
new ship for training. Sir, T have
also asked the Shipping Corporation
of India and other shipping com-
panies to see that there is some in-
crease in the direct entry  Cadets.
There is going to be a ship-by-ship
assessment, and I hope to increase the
in-take even in the cage of direct
eniry Cadets. The Shipping Cor-
poration of India, I think, will be
able to recruit this year 600 cadets
in place of 150. On the engineering
side also, 320 engineers, in place of
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100, will be trained. Seo it is not
that we are not trying to get the
number of {irainees increased. We
are going to, but it will take time,
this training will take time; it will
take two or three years more to meet
the shortage. It is only to meet that
this Bill has been brought. Then,
Mr. Menon, Mr. Joshi and other fri-
ends have raised certain questions, I
assure them that I am proposing to
bring forward a consolidated and
comprehensive Bill very shortly. But
that will take some time, We will
certainly consult the Seamen's Union
alsgo and I can assure the House that
so far as welfare of the seamen is
concerned, I am proposing to call a
meeting of the various interests con-
cerned shortly and we will see that
the seamen are not  discriminated
against and that they are treated
properly. Mr. Menon referred to a
certain strike in the DMET, Calcutta.
That was not hecause of any real
problem, They are just trainees.
They were agitating for some local
demands; for example, that they will
not be agmenable to the discipline of
the Director, that they should be
permitted to go outside like other
students. These are very petty lo-
cal demands, I can assure the
honourable House that I am keen
that no hardship is caused to any
person. I hope this House will be
good enough to pass this Bill.

204

SHRI N. P. CHENGALRAYA
NAIDU (Andhra Pradesh): Sir, I
want to ask just one clarification. If
I employ one person in my farm and
also advance him money und get an
agreement, it comes under bonded
But if the Government
takes an agreement for four years
and seven years, does it not  come
under bonded labour?

SHRI CHAND RAM: Sir, much has
been made that these doctors and
engineers are not amenable, that no
restriction can be placed upon them.
I have with me here the Naticnal
Service Act, 1972. This was passed
in 1972, This Act is specifically ap-
plicable to doctors, engineers and
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others who can do some kind of
social service. This is culled the
National Service Act, 1972. All these
restrictions gre there. But these
restrictions do not cover the DMET
and navigation cadets, And there-

y fore, this Bill has pbeen brought.

SHRI HAREKRUSHNA MALLICK:
Will the honourable Minister look
at Paradip and the demand for a
shipyard, for a shipbuilding yard,
there?

Y—THE VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULXKARNI):
This Bill is for seamen. Where is

. Paradip in this?

Now, the question is—

“That the Bill further to amend

the Merchant Shipping Act, 1958,

as passed by the Lok Sabha, be

& iaken into consideration.

The Motion was adopted.
THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):

Now we shall take up the Clause~by-
Clause rconsideration of the Bill,

Clause 2: Insertion of mew Part VIA.
SHRI CHAND RAM: Sir, I move—

4. “That at page 1, line 13, for the
words, brackets and figure (Second
Amendment) Act, 1978, the words,
brackets and figure ‘(Amendment)
Act, 1979 be substituted.

The question. was put and the mo-
- tion was adopted.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNID:
The question is:

“That clause 2 as amended, stand
part of the Bill.”

The motion was adopted.

Clause 2, as emended was added to
the Bill.

Clause 3 was added to the Bill.
Clause 1—Short title

SHRI CHAND RAM: Sir, I beg to
“move:

2 “That at page 1, line 3, the
word ‘second’ be omitted.”

LY  avisaan,

av v =~ - -, . —_—

1978
3. “That at page 1, line 4, for
the figure ‘1978, the figure ‘1979 be
substituted.”

The questions were put and the
motions were adopted.
THE VICE-CHAIRMAN (3HRI

ARVIND GANESH KULKARNI):
the question is:

“That Clause 1, as ameded, stand
part of the Bill.”

The Motion was adopted.
Clause 1, as amiended, was added to
the Bill.

Enacting Formula

SHRI CHAND RAM: Sir, I beg
to move:

1. “That at page 1, line 1, for the
word ‘Twenty-ninth’, the word ‘thir-
tieth’ be substituted.

The question was put and the mo-
tion was adopted.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
The question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was adopted.

The Enacting Formula, as amended,
wag added to the Bill,

The Title was added to the Bill.

SHRI CHAND RAM: Sir, I beg to
maove:

“That the Bill, as amended, be
passed.

The question was put and the motion
was adopted.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNID):
Now, the half-an-hour discussion.
Shri S. W. Dhabe. Not here, Shri
J. P. Mathur. Not here. Shrimati
Ambika Soni. Not here., Shri Mahanti.
Not here.

The House stands adjourned till 11
AM. tomorrow.

The House then adjourned
at twelve minutes past five
of the clock till eleven of
the clock on Tuesday, the
6th March, 1979.



